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TERMS AND CQNDE'I'Ll()NS ON REVISION PAY STRUCTURK O
EMPLOYEES OF TRI I-’UREA SMALL INDUSTRIES  CORPORATION
LTD./TRIPURA INDUSTRIA[E, DEVELLOPMENT CORPORATION LTD./®
TRIPURA FOREST DEVELOPMENT AND PLANTATION CORPORATION
LTD./ TRIPURA TEA DEVELOPMENT CORPORATION LTD. / TRIPURA
ROAD TRANSPORT CORPQRATION LTD./ TRIPURA HANDLOOM &,
HANDICRAFTS DEVELOPMENT CORPORATION LT f TRIPURA®
HORTICULTURE CORPORAF‘ION LTD./ TRIPURA REHABILITATION.
PLANTATION CORPORATION LTD, TRIPURA STATE ELECTRICITY .
CORPORATION LTD.

Application :-

(1) Unless otherwise prov1ded in any provision hereinafter, by or
under these terms and conditions, these shall apply to persons appomtod
in regular scales of pay in the posts under Tripura Small Indu‘atm“‘

Corporation Ltd. /Tripura Indiistrial Development Corporation ttd./ 1 upum

Forest Development and. Plantatlon Corporation Ltd./ TI‘lpuld Ttxi

Development Corporation Ltd,/ Tripura Road Transport Corporation LLL‘L./ f
Tripura Handloom & Handicrafts Development Corporation Ltd./ Tripmja?:
Horticulture  Corporation |Ltd. /  Tripura Rehabllltatlon Plantation

Corporation Ltd, Trlpura Statgz Electricity Corporation Ltd.
|
(2) Unless specifically extended, these shall not apply to -

a) Persons not in whole time employment;

b) Persons paid out of conﬁngencies;
c) Persons paid on a moqthly fixed pay basis mcludmg those paid mﬂy

on piece rate basis; ’

i . i T
d) Persons employed on| contract basis except where the contract

provides otherwise; | 5
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¢c) Persons re-employed in Govi service aft‘er retirement;
f) Persons..in employment / re-empiocyment / contract under different

schemes funded fully/ partly by the Govt, of India;
| |

) Any other class or category of persons whom the SIPARD W1th

approval of the State Govt. in the Fma_nce Departm;{nt may, by order,

specifically exclude from the operation of all or am_jr

e

of the prov1s1ons
contained in these terms and conditions; '

1 :
3. Definition. - (1) In these terms and conditions, unless the context.
otherwise requires, - S

means the pay drawn in the prescribed ex1st1ng

but does not 111c1u_d_g_5 K

"existing basic pay"

(a1
scale of pay, including stagnation'i;lcremem(s}, if any,
any other type of pay like special pay etc.; ]
| :
(b)  "existing scale" in relation to an em‘Lployee means, the exj}ﬁsting scale

applicable to the post held by the employee. or, the personal scale}applica

{o him on account of his advancement to a higher scale under? speCJﬁ'l
general orders of the Organization with approval of the State Govt in
Finance Department, as the case may be, as on the 1st January, 20
whether in a substantive or officiating orjtemporary capacity.

i

{c) "existing emoluments"' mean the aggregate of-

(i) existing basic pay, !

(ii) dearness allowance appropnate to the basic pay at index average i
(d) present scale”, in relation to any post of an Organization other thg

CAS/ACP Scales is specified in Annexure-C

(e}

"pay in the pay band" means pay drawn in the running pay baﬁ&lﬁ's"!. '
eflected in Annorure- A ‘ _;LJ I} o

]
3
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|
(1) "grade pay' means a [ixcd ageant corresponding to the pre-revised
; i

pay scales reflected in Annexure-A

(g) "revised pay structure’, in z'ﬂ:"i?iazéon 0 any post of the Organization

means the pay band scale and gzrade nay reflected in Annexure-C

T
rt
=
c
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{h) "hasic pay in the revised pav &1 ure” means the pay drawn in the
prescribed pay band plus applicabi!{“ cracde pay but does not include any
other type of pay;

(i) ‘revised emoluments” mean the pay in the pay band plus the grade

. , |
pay of an employee in the revised pay structure;
\

(i} “bunching benefit” -

the term bunching benefit means that the older employee shall be
given the benefit of one increment in the existing pay for 10.completed
years of service from the date of edtry into the Organization under regular
scale and two increments for 20 completed years of service from the date of
entry in the Organization uﬁder 1'6%'!'.1181' gcale. The benefit provided shall be
treated as a one time measure at the time of fixation only under these

terms and conditions i.e. on the daﬁe of coming over to the revised scale;

(2) Words and expression used but not defined in these terms and

conditions shall have the same me;anings as respectively assigned to them

in the relevant circulars, notifications, rules issued/ framed/ adopted by the

State Govt of Tripura from time to time tili date.

4. Scale of pay of post. - :
|
|
I
From the date of commencerfient of these terms and conditions, the

!
pay band and grade pay of every post specified in Annexure-C and for the
purpose of providing the benefit OJ:f ACP relevant pay band and grade pay
reflected in Annexure-A subject to fulfillment of other terms and conditions

of ACP contained in the TSCS( RP) I?ules, 2009;

5. Drawal of pay in revised p;ay structure. —

|
|
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Save as otherwise Pres o nese terms and conditions, every

\
employee shall draw pay in ths o —T Dav suucture applicable to the post,

to which he is appointed,

L1
J

Provided that an employee may elect tp centinue to draw pay m the existing
L

scale until the date on which ne ezrhs his next increment 111 the existing

scale between st January, 2009 and 31 December, 20@6, both days
i ¥ :

1

inclusive:

' 1
Provided further that in cases where an employee has been placed in 4

higher pay scale between 1st Ja_rma:j"F 2006 and the date of 'TNotiﬁcation of

these terms and conditions on account of promotlon or upgraddtlon of pay |
scales, such employee may elect to b“ﬁtl.h over to the rev1seci pay structure‘

from the date of such promotion or upg radatlon as the case may be; ' :

|
1 4

Explanation I - The option to reta_m the existing scale under the first

proviso to this Para shall be admissible only in respect of one ex1st1ng Scale

Explanation II. - The aforesaid option éhall not be admissible to any person
appointed to a post on or after 1t day, Of January, 2006, whether for the first
time in the Service or by transfer from another post and he shall be allowed

pay only in the revised pay structure. |

0. Exercise of option.-

(1) The option under the provisos to Para 5 above shall be exercised in
writing in the Form appended to Annexure-E so as to reach the
administrative head of the Oroamzaﬁon within 90 days from the dat@ ;of

publication of these terms and COI’ldltlleSI

Provided that - i
‘ ,
(Il an employee, who on the date ‘of publication of these terms and
conditions, is on leave or deputation out of India or active service, the sald
option shall be exercised in writing sol as to reach the said authority within

90 days of his return from such leave or dcputation or foreign service, as the

case may be; and

21




(iij an employee, who is unddr s.spension on the date of publication of
these terms and conditions, shall vxercise e said option within 90 days of
the date of his return to his dutr or within 90 days of the date of

publication of these terms and condinons. whichever is later.

(2) If the option under Parziﬁ & (1] has nol been received by the Head of
the Organization within the :*period mentoned in Para 6(1), the employec
shall be deemed to have clected 1o be governed By the revised pay structure

with effect from the 1st day of January, 2006.
|

(4) The option once exercised shall be final.

Note 1. — An employee whose service is terminated on or after the 1st day of
April, 2009 and - who is unable to exercise the option on account ol
discharge on the expiry of the sanctioned posts, resignation, dismissal or
discharge on disciplinary grounds within the prescribed period, shall bé
entitled to the benefits of exercising option as provided in the Para. :

Note 2. — An employee, who !dicd on or after 1st day of January, 2006 and

could not exercise the option within the prescribed period, shall be deemed

to have exercised option for the revised pay structure on and from the 15t day
of January, 2006 or from such subsequent date as is considerced most
beneficial to him, if he was alive.

Note 3. — An employee Whoiwas on leave on the 1st January, 2006 and is
entitled to leave salary shall be allowed the benefits of exercising option as
provided in the Para. \

Note 4. — An employee whose existing scale of the post was revised with
effect from any date notionally before publication of these terms and

conditions may be allowed the benefits of exercising option in this Para: on
the basis of notional basic pay in the existing scale. R

P Fixation of initial pzjty in revised pay structure - (1) The initial _péiy
of the employee who electsl; or is deemed to have elected under Para 6 Lo
be governed by the revised pay structure incorporated in these tocrms zn"]‘(i
conditions on and from the 1%t day of January, 2006, shall, unless Lh(

OrganiZation otherwise directs, be fixed in the following manner, namely:- *

(i) for the purpose of ﬂxa:rtion§ of initial pay in the revised pay structurs

effective from 13t January, 2006 bunching benefit in the form of om
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inerement shall be provided in v eXA00 scale of pay of the cancerned

=ty

employee for 10 completed yeurs of service [from the date of his/her direct

eniry in the Organization subject te fulillment of these criteria, those who
have completed further 10 vears oi cervice, i.e. total 20 years of service will
be provided further one increment in the existing scale for the purposc of

fixationn of initial pay i the revised pav structure. The reference date for
|

calculation of completed years o1 Si-n-‘ici of 10/ 20 ycars will be 31st

December, 2005, This bunching benefit wi uld be admissible only as & orie
|

{inte measure for the purpose of revision under these terms and conditions.

(i) on providing the bunching benefit, the computation shall be dorie:

notionally as on 1% day of January, 5006 or the date of coming over to the

revised pay scale as per option exercised , by way of multiplying with a factor
of 1.74 and rounding off the resultant figure to the next multiple of 10; |

provided that if the minimum of the revised pay band is highier than th

|
o
1.
!
¥

amount so arrived at in accordance with ghe provisions of this item, the D
shall be fixed at the minimum of the revisﬁéd pay band;

| s T
(ii) After the pay in the pay band so determined, grade pay corresponding’tg
' i i;;

the existing scale shall be added;

Note 1.- The employce who is on leave on the date of commencement, of
these terms and conditions and is entitled to leave salary, shall beconig
entitled Lo move to the revised pay structure notionally from 1.1.2006' ot
from the date which he elects under Para 5 read with Para 6 of these terms.
and conditions. Similarly, where the employee 1s on study lecave shalllgé't
{he benefit of these terms and conditions.

Note 2.- The employee ander suspension, shall continue to draw
subsistence allowance based on existing scale of pay and his pay in tHe

revised pay structure shall be subject to the final order of the pending
disciplinary proceedings. L

Note 3.- Special Pay, Personal Pay, hofnorarium and any other addition to
the pay will not be included in the semoluments” as defined in Para 3 of .
these terms and conditions for the purpose of computation of fixation. off
pay. : § 2

i
Note 4.-Where the amount of existing e.__moluments exceecds the l‘eviisecl'
emoluments in respect of any employce, the difference amount shall be.
allowed as personal pay to be absorbed in future increasecs in pay- b

i
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Note 5. - Where the employee is: i re=ceipt of pe ersonal pay on the Istday of
January, 2006 or on the date o ; Over to the revised pay structure
which together with his exhsiing uments exceeds the revised
emoluments, the difference répreseniing such excess shall be allowed
to such employee as personal p}a} - te absorbed in future increases ol the
pay.

8. Fixation of pay in revised pay structure of employees appointed as
fresh recruits on or after 15t day of January,2006.-

(1) The pay of direct recruits to a part ricular post carrying a specific |

grade pay shall be fixed on of aiter the 15t day of January, 2006, at the

entry level pay in the pay band as indicated in Annexure - B along with'

other terms and conditions in respect of determination of fixed-péxy for the
employees recruited on Fixed-pav basis.
2% Rate of increment in revised pay structure. -

(1} The rate of increment in the revised pay structure shall be two and half

per centum (2 Y2 %) of the Sum of the pay in the pay band and grade pay

applicable and the 1csult1nd amount.shall be rounded off to the neﬂ‘_

multiple of 10. However, in cases where after calculation the amount involves

with paise in addition to amount which is otherwise multiple of 10, as fox%

cxample Rs.5,870.35 / Rs.0, 790.53, the paise should be ignored and amount

of Rs.5870/-; or the case may be Rs.6,790/- should be treated as the ﬂnal

rounded figure. :
[

(2) The amount of increment shall be added to the existing pay in the pay
band.

Provided that in case the employee, who reaches the maximum of his pay
band after addition of the amount of increment to the existing pay in 1he
pay band, shall be placed in the next higher pay band after onL year Gf
reaching such a maximuimn cind at the time of placement in the higher pdy
hand, bencfit of one 111(:1'emgnt shall be allowed while the grade pay shdll
remain the same in the highier pay band and such employee shall contin'ﬁc
to move in the higher pay band till his pay in the pay band reaches thé

maximum of pay band-4 (PB:4):

24
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Provided further that in case the vitploree, who reaches the maximum of
| i .

his pay band after addition of the am vunt of increment to the existing pay in

the pay band-4(PB-4), neither further!increment shall be granted to such a

Grovernment employee nor such an amount of increments shall be added to
i

the existing pay in the pay band.

10. Introduction of 4 new scheme titled ‘Assured Career Progression’
(ACP) Scheme with effect from 1st January, 2006 in replacement of
existing CAS f Pl

I

(1) Under the new scheme (ACP }, al cmployees in the PB-1, PB-2 & PB-—S:‘.

shall be entitled to get a maximum of three financial up gradations, the first"

after 10 years of service under regular scale |, 2nd gfter another 7 years of
service ( total 17 years) and 3rd gfter further 8 years of service  (total 25!

years] in their service career provided the concerned employee had ingt

der Grade Pay Rs. 4800/- (against
pre-revised scale of Rs.10,650—15,850/ﬁj would be entitled to 1 numbe;“r_ff:dff‘“ :
ACP benefit only under the ‘scheme provided the concerned employee ha$ r

not already got upto 3,2 & 1 scale/ financial up gradations mcludmé.

promotion respectively.

{2) In determining eligibility of ACP benefits of the employees, it shouldg bc

considered how many times the toncerned employee got the benefit of Scéléf;.
upgradation including pPromotion after hils direct entry into the service iﬁ the
Organization. Eacl case of pr'omotion o} scale upgradation availed by h;m ‘
after his direct entry into service availed Ey him will be counted as

consumption of ACP, ‘

(3) For providing benefit under ACP (other than benefit already provifieci;
under CAS), the Head of Office shall injtiate pProposal under prescri:bf -

format annexed to the Secretary of the administrative Department for:

25
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|
employee(s) whose ACP becdme J.v. n receipt of proposals from the Head
|(' .

of Office, Secretary of the adminisirame Department will g’}rrange serutiny at

his end and after fully sams}n*u‘aq Himsell of the eligibility of entitlement of

ACP shall issue formai commdu_hai:cn sarnctioning the ACP in respect of

eligible cases.
: |

(+H Those employees who cof‘nplewd 10 vears  of service before 1.1.2006 but

has not got or consumed an[} henefit of promotion/ scale upgradation under

revised pay provisions madqjs in the past by the Organization from time to
|

time, they will now be provided the benefit of 1 ACP from the date of his

coming over to the revised pay structure ander these terms and ‘conditions.

" Similarly those employees. who comnpleted 17 years of service belorg

1.1.2006 but got/consumed  no benefit or got/ consumed one bcncﬁt‘

promotlon or scale upgradation under revised pay provisions made in :L-he ‘

past by the ()rgdmza’tlon from fdme to tme, they will now be provided. Lhe
benefit of 2nd ACP directly ‘ from the date of his coming over to the revised
pay structure under these terms and conditions. In respect of employees
who completed 25 years of service before 1.1.2006 but not got/ consmﬁed

any benefit of promotmn/ 'scale upgradation or got/ consumed upto two

benefits of promotion/ scale upgradation under revised pay rules framed in

the past by the Organization from time to time, they will now be provided' tht*”

benefit of 3rd ACP directly from the date of his coming over to the revised

pay structure under these terms and conditions. The benefit under this

provision should be allowed subject to fulfillment of all conditions a,tlpuldu d
in this terms and condluons It is to be noted that wherever such benem

becomes due upto 31- 3 20@9 the effect will remain only on notional basis.

(5)  The scheme envisages grant of only financial benefits (‘Lhrou‘gh'
financial upgradation) to the employee concerncd on a personal basis and
shall, therefore, neither am‘ount to functional/ regular promotion nor Would
require creation of new posts for the purpose.

{6}  The financial upg raddtmn under the scheme will be purely personal 1o

the employee concerned dnd will have no relevance to his seniority pt)&,mon

There will be no change in his designation or funcuonal/re.pmhnh

: - 26
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responstbilities, Moreover,  or :;-;:zzefﬁ-ts,’1;1c111t105 axnmkab > for  the

tr him/her until and unless the

promotion posts would also 1 oo avasl

aificial has been duly promoted o the higher post

(7} Only the benefit of ixation of pav will be available at the time of financial

upgradation under this scheme. For this,|an increase of one increment in

1

the existing pay in his/her Pax Band e, 1‘.5’-’/’0‘01’_ Band Pay plus Grade Pay)
along with next available Grade Pav shall be admissible as benefit of
financial upgradation under this scherﬂe Howcver, i cases where financial
up-gradation and promotion fall in the sz me Grade Pay, in that case if any
employee has already got the benefit of financial upgradation under ACP, he
will not get any further financial benefit of increment etc for his promotion
in the same Grade Pay. He will, however, thereafter be entitled to the higher
designation and all the functional responsibilities and facilities available for

the higher post.

(%) Besides providing one increment (@ 2 2 % and the next available Grade
Pay under the ACP, the concerned employee w1ll (,ontmuqlo remain in his
cxisting Pay Band. However, in the event ¢f his crossing thgﬂﬂmammum of the
Pay Band as a result of this upgradation, she/he will :;1/1‘ove to the next

higher Pay Band but without any change in the earlier Grade Bay.

(9} Grant of higher pay scale under the ;Schemc shall be conditional to the
fact that an employee, while accepting the said benefit shall deemed to have
given his unqualified acceptance for regular promotion on occurrencé .OI-F
‘acancy subsequently, :

(10) If an employee, alter availing the financial upgradation under the ACP
Scheme subsequently refuses to accept the regular promolion, the ﬁlldIlCIaI
up gradation alrecady granted will n@t be withdrawn. lHowever, the.

subscquent financial up- ggmddtmns will get posiponed suitably by thc
l

Organization.

(11) Those employees who got benefit of CAS after 1st January, 2006 and
exercised oplion to come to the revised paf?' structure before the date of

receipt of benefit of concerned CAS provided earlier, their pay shall be fixed

.
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of CAS. Those employees who had been provided henefiy of CAS-3 ol
completion of 29 years of servicer on or after 1.1.2006, they shall be entitled
to 314 ACP benefit on completion of D3 years in place of 29 j[ears of service

under CAS. But such benefit will noﬂ be admissible prior to 1.1.2006.
i

11. Date of increment in the revised pay structure:-

(1) In respect of all employees, there shall be a uniform date of annual
increment and such date of annual increment <hall be the 1st day of July
4
eVery Yeur: Y
S
Provided that in case of an employce who had been drawing maximunl
; .‘
of the exasting scale of pay for more than a year on the 1st day of".}January,

2006, but has not received stagnation ‘nerement for want of provision, one

increment in the unrevised pay scale at the rate provided in the last slab
! i
shall be allowed on the 1%t day of January, 7006 and thereafter the

provision of this rule shall apply.

Note 1.- In case of employees completing six (6) months and above in the
revised pay structure as on 1st day of July, shall be eligible 10 get  the
increment. Those employees Who opt to come Over to the revised pay
structure on the 15 day of January, 9006 irrespective of their date of
increment availed during calendar year 2005 they shall be granted the first
increment notionally in the revised pay structure On the 15t day of July,
2006. '

Note 2. - If the employee opts Lo come under revised pay structure o any
date between the ond day of January, 2006 and 30% June, 2006 (both days
inclusive), on the ground for availing his/her increment in the existing pay
scale or as the case may be for other ground, his pay in the revised pay
structure should be fixed accordingly, but his date of next increment shall
pe st day of July, 2007.

Note 3. - In case of the cmployges whose date of increment falls on the 1t
day of January, 2006, the increfnent in the pre-revised pay scale granted as
on the 18t day of January, 2006 is to be computed and after that their pay
in the revised pay structure sl1&u1d be fixed on the 1% day of January, 2006
subject to exercise of oplion by them under such cascs the concerned
employee shall get their next increment on the 1% day of July, 2006.

;?
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12. Fixation on promotion on oOT after 1.1.2006- I e Case of

promotion from onec grade pay o another in the revised pay structure, the
i
\

iy One increment ecaal to 2 Y2 90 of the sum of the pay the pay band and

fixaiion will be done as follows:-

{he existing prade pay will be computed and rounded off to the next multiple

of 10. This will be added to the cxistng pay in the pay band. The grade pay

corresponding to the promotion post will thereafter be granted in addition to

this pay in the pay band. In cases where promotion involves change in the

pay band also, the same methodology will bé followed. However, if the pay in

the pay band after adding the increment is less than the minimum of the

higher pay band to which promotion is taking place, pay i the pay band will

be stepped up to such minimum. ;

(i) The benelit of fixation of pay available ‘at the time of normal promotion

under this rule shall be allowed in case of movement under ACP.”

Note 1. - In case the employee opts to get his pay fixed from his date of next
increment, then on the date of promotion, initially his pay in the pay band
shall continue to remain unchanged, but only grade pay admissible for the
post or grade to which he is promoted shall be granted. Further re-fixation
chall be done on the date of his next increment, i.e., 1st day of July. On
that day, such an employee shall be granted two increments; one annual
nerement and the second on account of promotiomn. While computing these
two increments, basic pay prior to the date of promotion and grade pay
corresponding o such pay in the pay band shall be taken into account.
After allowing such increments, grade pay of the higher post/ scale shall be
allowed.

Note 2. - In case the employece opts to get his pay fixed in the higher post or
grade from the date of his promotion he. shall get his first increment in the
higher grade on the next 1st July, if he was promoted between the periods
from the 2°d July to 18t January. However, if he was promoted between
periods commencing from the 2nd January and ending on the 30® June ofa
particular year, he shall get his inerement on the 1st July of the next year.

13. Notional calculation and effect of financial benefit: Pay structure
cevised under this circular will have notional effect up to period 31stJ uly 2010.
Financial benefit under this de-novo revision will take effect from the salary of

August 2010 payable on 1% September 20102
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ANNEXURE-A

Euasting and Revised pay structure asiper TSCS (Reuised Pay) Rules, 2009

Gxisting Pay Structure ‘ Revised Pay Structure :
4 e Seal N Name of Pay Band Grade
No. Easting Pay-Gedles (R Pay Band Scale Pay
1 if_’gg"55'2985'60'3285"'63" PB-1 Rs. 4530-13000 Rs.1200
354 j e
2. |2650-65-3300-70-4350 PB-1  |Rs.4530-13000 Rs. 1300
3. |2750-70-3800-754905 PB-1  |Rs.4530-13000 Rs.. 1400
1. {2900-75-3800-804760-00 5660  PB-1  |Rs. 4530-13000 Rs. 1500
e PB2  |Rs5310-24000 Rs. 1600
- 13200-90-4280-100-5480-110- '
& a0 PE-2 - |Rs5310-24000 Rs. 1700
7 :73?88~100~4800-110m590(}120~ PB-2:  |Rs.5310-24000 Rs. 1800
g f;288~110-5650-1206850—130- B2 |RsE3104000 Rs.2000
g, |F2OU120G000-I30TI00-150- | pn” Res31024000 Rs. 2100
- [-'. 2 g . - Y T - :;
10. “1’8980130 RS0 B ~ PB2  {Rs5310-24000 Rs. 2400
. [5500-150-7750-175-9500-200- 3 i
Th. [P PB-3 |Rs9570-30000 Rs. 9600
12, |6500-200-10500-225-12300 PB-3  |Rs9570-30000 Rs. 3100
| 13. |7450-225-11500-250-13000 PB-3  {Rs.9570-30000 Rs. 3500
7, ; i Rs. 13575
| 14| 7800-275-10000-300- 15100 PB4 oo
. Rs. 13575
15. | 10000-300-1 B
10000-300-15100 ;784 S0
. o Rs. 13575-
16.|10650-325-15 3-
5. | 10650-325-15850 PB4 |y
’ ; i Rs. 13575
17.11000-350-1 PB-
000-350-18000 s & e
- : % Rs. 13575-
18.111150-375-18275 :
375-182 PB4
o . o Rs. 13575-
19. | 12000-400-184 PB-
00 PB4 oo
20. | 1415045020000 HAG + Scale |Rs. 2462540600
3
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annointed on or after 2006 as per TSCS{ RP Rules, 2009

ANNEXURE:-I
/ Entry Pay in theé é f:d Pay Structure for Direct Recruits f
' 1-01
2]
i
1

1 PB-I
[Rs. 4530- 30-13000/-)

: __(_:‘r_rgg{e ?ay Pay in the Pay Band | Total
1200 [ 4530 8730
1300 4620 B 5920
~ 1400 T 4790 6,1991
Tis00 i 5080 | 8830
i PB-2

S
(Rs. 5310-24000/)

Grade Pay | Pay in the Pay Band Total
1600 j 5310 , 6910
1700 L = _ 5570 7270
1800 E 5750 | 7550 _
2000 L 6960 | 8960 |

2100 | 7310 9410
2400 8700 _ C 111100
: PB-3
 [Rs. 9570-30000/}

Grade Pay Pay in the Pay Band Total
2600 _‘ 9570 ) 12170
3100 : 11310 14410
3500 |, 12970 | 16470 |

P

(Rs. 13575-37000//

“Grade Pay | Pay in the Pay Band Total
3700 i 13580 - 17280
4500 . _lra00 | 21900 |

4800 ‘ 18540 | 23340 |

5000 i 19140 124140

= 2 1 N D 19410 | 24510

| 5600 [ 20880 - | 26480
s <
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!
ANNEXURE - € i

o ok | - R
{TS CORRESPONDING PAY STRUCTURE IN THE o

pAY SCALES UNDER ROP!99 ANT _ :
FORMAT OF PAY BAND AND GRADE PAY AGAINST THE DIFFERENT POSTS OF PSUs. . . l‘
S b
; b
1. TRIPURA SMALL INDUSTRIES CORPORATION LTD. L | 1\ !
: ¥ ——— H : 1 ‘ ;
: : I
e vl NN e
;!f""”*"w-”‘ re-revised Pa Structure | B Corresponding Pay Structure \‘ |
i ' ' RN
e ' - e oM
f‘m‘ !‘:; Hame of Posts Pay Scales nnder ROP’QQ Pay Band G;iie I :
i I — 2
_ﬂ__!g_.’ I anaging Director
2 T accounts Officer/
: ‘Manufacturing Chemist
: 1Gifce Supdt(Estt)/ Office
. Supdi (Accounts)/
l Production Executive
13 {LB&CM}/Sr. Manager
: (Bricks) /Public Relation \ TR
‘ Gfiicer/ Marketing officer S 1 e SR
f ‘Internal Audit Officer Ly . A REl A J:
"+ W[paysr. Stenographer 1.6500-200-10500:225-12300/ - [ PB3 | Re057030000/- s 310071 B
re oo ||
ciirn B st vl I

9

1¢
11

ot
b3

T IAssit. Manager (Bricks}/

Asstt. Marketing Officer

Manag cerricks} / Chemist

Head Clerk/ Accountant
M

R 5500-150-7750-175-9500-200-10700/-
0300/

Rs 9570-30000/-{
Lo | |

Rs.5310-24000/- | §
Rs5310-24000/- | Rs 2101
Re 5310-24000/- | R 18

R 3300-100-4800-110-5900-120-7100/- P32

Cou1mer€ial Asstt./
'UC/ Cashier UDC(Acctts

__|Asstt. Manager (Auto

Supervisor (Bricks)/
Jr. Store Keeper/

b

Jr. Electrician/ i
Jr. Operator/L.D. Clerk : qh B
/L.D. Clerk {Accounts f 2 b
Driver }25.3300-100480(}11(}5900—12&7100/— P2 | Rs.5310-24000/- RS + ;
Gestetner Operator T Ra 3050-80-4010-00-4910-100-5910/- P | Rs.5310-24000/- Re 160071 |
; et - by

o b
v

Worker {Pharmaceuticals
L&

|
|

Peon-cum-Night Guard/ 1 ‘ - |
Watchman/ Peon/Helper RS.2600-5542985~60-3285—65—3545 M1 [Rs 4530-13000/-| I?E;.lizdd'/w% | U
) S s “ ] B

: - 377'“,’7""‘"‘?’: ~l

\ |

e

: e
Y
il :%|1‘
R
| | ‘i‘1
. ‘ . 1l
? | i
. |
[
- |



f B
2. TRIPURA INDUSTRIAL DEVELOPMENT CORPORATION LTD.
: Pre-revised Pay Strucl;i_te i Corresponding Pay E‘.tr—l{&j—};(,1
el " Name
sS4 L , of Pay Band Grade
b | Name of Posts Pay Smles u_nder ROP'99 Pay Scale Bay
s 4 _| Band o
2} ) (4] (5] G
i iBfznaging Director Depuitation Post 1 - o
3 fCampany Secretary-cuin- [
1 Financial Controller / Rs 10650-325-13850; PB4 | Re.13575-37000/{ Rs.A800/-
} |Manager ; ;
307 C z g — ;
Gy ASSISEENE Marager / R 7800-275- 10000-300- 15100/ PRA4 | Rs.13575-37000] Re 3700/~
: . iAssisrant Engineer j |
1 4 |sr Grade Stenographer Rs.6500-200- 10500-225-12300/ - PB.3 | ReG570-30000/- | Rs.3100/-
% 5 gﬁiﬁ;nd“mm Finance | oo ==y, 150.7750-175-9500200-10700/- | PB-3 | Rs9570-30000/- Re. 2600/-
i i 6 [|Junior Engineer (Diptoma) |Rs.5000-130-6690-150-8910-170-10300/-| PB-2 Re5310-24000/- | Rs 2400/
t i 7 |Accountant/Inspector | R55000-130 580 150-8940-170-10300/- | PB-2 | Rs8310-24000/-) Rs 2400/
3 Stenographer Rs.4200—1%6i¥3—130—7300—150—865W— PB-2 | Rs5310-24000/- | Rs.2300/
; - % e
9 |Clerk-cum-Typist Re3300-100-4800-110-5900-120 7100/~ | PB-2 | Re8310-24000/- | Rs IEHY
10 |Driver Rs 3300-100-4500-110-5900-120-7100/- | PB-2 Rs5310-24000/- | Ks, 161 f
11 |Duplicating Operator Rs 3050-80-3010-90-4910-100-5910/- P2 | Re5310-24000/- | Ra Wi |
| 12 |Peon Rs.2600-55.2985-60-3285-65-3545| Fi3-1 Rs.4530-13000/ - L,Rs,1_:"2'()9 |
{, . « g
, /F \-; & E‘
f | !
i ! H
i L ];
l t
! .F
| P
| -
n
i
b [




i 3. TRIPURA FOREST | DEVELQPMENT & XJLANTATION CORF

fi_—f._v,_;__;:A_"jg_;e:{'1s:é‘c1”ya{r_§t;ufct:1—re ———""T Corresponding Pa
i ! :
E; % Name of Posts Pay Scales under, ROP’YS
et | .
g T @ T e
L Wanaging D Direc tor Deputation Post '
A Executive Director DeputationPost -
3 !General Manager . Depuiation Post . ‘
P (DL11slc)na1 Manager Deputation Post : - T ‘
= __lx_a;zl:}anj_it,c_l etary 1{9.12(_)(20400'18400 - | PB-4 Fs. 1357537000/ 285504 7‘
&  |[Chief Accounts Officer Rs.10650-325-15850/- ! oA | Rs13575-37000/1 Reip0)
g (oot Managey / Rs. 10000-300-15100/- PB4 |Rs 13575-37000/] Rege0
Works Manager _ 3 ; bl !
Deputy Manager,
i Common facility Centre & . i st
% Timber/Treatment Rs.7450-225-11500-230- ;l30d);— PB-3 | Rs957 Om()(}OO/‘ “1

Plant/ Shift In-charge

e e

g [|amiemants Engineer/  |pg7450.025-11500-250413000/ - PR3 | Rs9570-30000/
Mainfenance In-charge 1 :

: I)eputy Manager, Bamboo / & 1 o
0 | Guality Control Offices Re.7450-225-11500-250+13000/ - PB3 | Rs9570-30000/-
i1 ‘1{1‘01(1{53"“"“ egree Rs.7450- 925«1150025&13000/- PR3 | Rs9570-30000/-
12 Pl 0(111( 11{)11 MdIl‘lgt’ Rs.7450-225- 1150&200—13000/ PB-3 11‘3.957(}‘3(_)000/; ¥
3 |Office Supdt. 1R 6500-200- 10500-225-12300/ - PB-3 ye
) Eslaie Manager/ sy i :

i  |Labour Welfare Officer RS.SJOQ 100—7750—175?50020&10700/ -1 PB-3

5 flf)lé;?”“""r Diploma | g 5000-130-6690-150:8940-170-10800/ - | PB-2
N Head Assistant / |

15 |Accountant/ I&.5000-13G66901508940l7010300 /-1 PB2

______ Boiler Attendant | ;m

17 {Shop Floor Supervisor Rs. }OO 130-6690- 150-8940—170—10300/ PB-2

M-S .MMM ;

18 !Supervisor _ s.5000-130-6690 150-8940-170-10300/- | PB-2

Technical Assistant R‘%.S{)()O~130{569{)~15Q~8940~ 170-10300/-| PB-2

I

Stenographer/Chemist Rs. 4200120600&13&730& 150-8650/- PB-2
R R e e i

Senior Assistant / Rs. 4.20&120600&13@730@15(}8550/ PB-2
Supervisor

Cor p{)ration Foresler

Rs.3300-100-4800-1 10-5900-120-7100/-
e

Office Assistant /

Ldboratm v Asstt / Fittcr / I{%.SBOO—IOOASO()-HO—SQO(} 120-7100/ - PE-2

%
. B

Pl‘()}f ct € xudrd 1 Rs.3200-90-4280-100-5480-1 10-6030/-

Corporation Ranger Rs. ‘“)()00-1306690—150—8940-170-10300/ -] B2
- e

Rs 5310-24000, /:E

Rs.5310-24000/ |

7




#ir‘;-&achine Operator Rs %”{)() 90- 4;980—103»7 150-110 ()030/ P2 RS.S\?IO—Q(IUOO/ -
» ‘CIEL‘:ALE[H(’I’ Operator deOSO-80401@90%4910—100-5910/— PB-2 1*35.535‘10-24000/—‘
- [Mali-cum- Wdt(]l(“i/ I’Pon/ i / | _ |
‘T aboratory Atiendant / K5, 2600-55-2085-60-3285-65-3545] 1B-1 RsAH30-13000/- | Rs.1
}‘ Watchman / Night Guard : ] * o I S A :
| e ' ] = -
t ESaw Bench Operator Rs.2600-55—298?6@-3285—65—3545 H-1- | Rs4530-13000/-

4. TRIPURA TEA DEVE

" Pre-revised Pay Structure ] Corresponding Pay'Stru
: Name ' C
f Pay Band ;-
Name of_Posts. sz agca;i: ': |
o Band L
. (2) (4) {5)
Managing Director Deputation Tost !
Project Manager ]&‘-;_1200()-4004!8400:/- PB-4 {Rs. 1’3575_3700{);/_
Assistant Manager RS.7450-’225—1]]rS(D—QSO—IS(XX)/- . TR3 T35 9570-30000 /_ ;
Asstt. Marketing Officer/ | pq 7450.095.11500-25013000/ - PR3 | Re9570-30000/-
Accounts Officer 4
] ;
Administrative Officer Rs.7450- 2251}5()6%;5(}1‘3{)00/ - PB-3 | Rs9570-30000/- | Rs.
Senior Supervisor (I*actor’y) RSS‘JOO 1’}0~7V50—175 9500 20&10?00/ ’B-3 RbQSr/U-BOQOO/—- :
Accouniant R‘; SU0- 13&9{)90—150*8940‘170 10300/-| PB2 | Rs5310-24000/-
Supervisor Rs. 420(}1204%)00&130 ' 500 150-8650/- P32 | Rs53 ],O¥2400(): I8
Assistant Accountant/UDC 1{5.42(}0-12043000 130-7¢ 30{)‘1'3086 50/- | PB2 | RsS3 1(}24000/ .
Junior Supervisor/LDC I«:s.33{)(}100+1800-110-o900-12(>7 100/~ | PB2 | Rs. \)31(}24000/
Driver 1{5.330@100%800{110-5900- 1907100/ | P32 | Rs53 1&24000/ | i
Skilled Worker RS.Q?SO—?(P#B(X)—?S-‘}QQB /- PI-1 | Rs 4530—13000/
Peon /Night Guard 1{8.26()0—5#—29$5-69~-i3285—65'-3545 31 | Rsd )3&130()0/

o
|

f

J,D»

"




o

o

e s i ARSI st RS s

|
RPORATION LTD-

5. TRIPURA ROAD T ANSPORT CO

L, e

RS L

Structure

i

ib.lanagiﬁg Director
2 i B T

|Chief Accounts Offices
Dy, Managing Director
(Mechanical /T raffic/
Administrati(m} jWorks
Manager / Controller of ,
Store & Purchase ‘ ) e
Engineering Officer /
Ingul Officer

Sr. Statistical Officer /
finforcement Ofticer /
\Personal Qfficer /

ReAs0l) - |

RsAST/-

atore & Purchase Officer / |

Traffic Manager 7 :

Assistant Engineer | :
O [Electr'u‘al / Mechanical / lﬁs.780()~27’:y1]()[){)()-30015100/ -

Civil)

Accounis Officer

T Administrative Officer
Office Supdt- { personal
Assistant/ supdt. of
Accounts / gecurity &
e Officer/

9

Head Clerk/ Accountant/ N
Sr. Auditor/Enforcement L _ -
10 |{nspector/Asstt- Faremarn/ RS.5000~13(.}6690-15(}—894(}117(HO300/ 25 5310-24000/ - Js, 2,

Overseer/ Station Supdt. .

Rs53 1024000/ - JERNAL )'Il‘

-k

e
Auditor G-l / Statistical :
11 Investigator/ Flectrician / RS.4200—120—6000~130~7300—150—8650/ -
Stenographer . ' )
ynec/ub C(Accounts} / _ !
giore keepel /ST, Cashier/ !
; Station Manager (Passenge . o
12 iRy out Agency)/Care Taker RS'42(I)_1|20'6000_150"7300-1J08650/ )
| Station Manager [ ;
H.V. p‘@r_t_g_iﬂ Grade j B o
LDC/ Station Assistant / ' T
Booking Clerk | Traffic
Assistant/Starter | Goods ‘
13 \Assistant /1DC (Statistical) Rs.3300-1
/Bus Conductor /Jr. Store ;
Keeper/ Work Assistant / i
Mail Assistant Cashier i -
, O

i e e

-

s 531024000/ - Rs.210

00-4300-1 10-5900-120-7 100/~ Re.5310-24000 /-1 Bs 1



I ectrician/ Jr.Machinis—q _
. Jr. Blacksmith/Jr. ¥ kf
—renter /Jr. Welder/ E
J Lpholstar/ Jr. Operator 1R5.3300- 100380041 165800 120-7100/-
Ii.Jr. Turner/Jr. Mechanic P

7 Jr. Operator (Pumnp) /
TJ Tools Assistant

3
B
:

Re.5310-2400G/- | Rs. 1800/

RS 4000~l 10—3630 ;’“3—6850 130-7890/-

V. Driver e | Re5310-24000/- 1&.”(0)
;lamer I&mlmmu%mlmﬂm/ PB2 | Rs5310-24000/-| Rs 1800/
3|?amter-(,um Ar t1sl o . . . ' o
: / <s.330(}1oo4m5110~:3900 1207100/~ | PB2 | Re5310-24000/- | Rs 1800/
_;Malsmm . _____’_____,_‘_;_w e St
. Asstt. Painter/Mail Asslt. / !
‘ 14 E‘égg‘z’;‘l‘iﬁ(/}%ﬁ”g‘;{’ i R%.3050~8040102904910~100-5910/— PRo | RsS5310-24000/- 1 Re. 100K/~
(i iSr. Helper [ R — L
Guard/ Cleaner/ Mark '
R 1200/

Man / Vehical Asstt./ R 2600-55-2985-60-3285-65-3545 PRl | Rs4530-13000/-| Re1200/:

Sweeper/ Peon ]

Pre-revised Pay Structure L

— ]
i Name of Posts Pay Scales under ROP’99 (xr.m}t
Nao. ‘ Pay |
(i) el o 3 16).
1 Managing Director |1 utation Host o s
, [General Manager/ Re, 12000-400-18900/ - Rs, 13575-37000/{ Rs. 560!
R Company Secretary | ‘ L O
,  |Finance Officer/ Re 10000-300-15100;- m4 |Re13575.370007| RsdS |
_ | Pbws Divisional Manager 7 . o
4 Agco“mm“t/ Asstt. MAanager| o c0.130-6600-150-8930-170-10300/- | PB-2 Rs 240)
7 |/Overseer e el T
Rs4200-120 6000-130-7300-150-8650/- | P12 ReJ10 )

IR SIS S s

Orchard Assistant s 3300- 100-4800-110-5900-120-7100/-
T’a 12{

LDC/Work Assistant Rs 3300-100-4800-110-5900-120-7100/- : 531024000/ -
Rs 18

A Rl

R 4530-13000/ -

el o

10 s




7. TRIPURA HANDLOOM & I{ANDICRAFTS; D

i
r

—— S
i pre-revised Pay Structure ;
— ' T
!
%@k Name of Posts Pay Scales under ROP’99
LI 2 N
r iManaging Director Deputation Post ;
%  |Dye Master Rs,10000-300-15100/- |
iDevelopment Officer 3
3 |iHandloom)/ Marketing R 7800-275-10000-300-15100/ -
Officer/ Store Officer l J
“TAccounts Officer/ Asstl. ;
Development Officer ;
B {Handloom & Handicrafts)/ ARL0951 1500 Q'JC 2000/~
) Asstt. Development Officer R0 22‘_}11 _ 1 /
/Assti. Marketing Officer/
! j\dministrative Officer _(
5 |pa to Managing Director Rs.6500-200- 10500-223-12300/ -

: Foreman (Electrical)/
Foreman (Mechanical)/
Asstt. Accounts Officer/
Asstt. Marketing Officer
Head Assistant /
Accountant/ Supervisor/
Qr. Store Keeper/ Master
Craftsman/ Master Dyer/
Production Supervisor/
Examiner (Handloom)/
Examiner (1landicrafts)/
Inspector (Handloom)

~1

I
Corresponding Pa S:tmctur;e_

EVELOPMENT CORPORATION LTD%.

PB4 | Rs.13575-37000/-
P4 |Rs 1357537000/ Re 370

’ I. ': : ‘t
PR3 | Rs9570-30000/-| Rs 3000/ "
PB3 | Rs9570-30000/-

Rs.5500-150-7750-175-9500-200- 10700/~
|

PB-3 J

Rs9570-30000/- |-

|

R 5000-130-6690-150-8940- 170-10800/-
|
'

[

PB-2

Rs.5310-24000/-

N

Auditor,/ Stenographer /
Artist

Rs.4200—120—6000—’}30—7300—150—8650 s

B2

Rs.5310-24000/-

UpC

Cashier./ Accounts Asstt./

Res 4200 120-6000-130-7300-150-8650/ -

PB3-2

T

Re.5310-24000/- | Rs.210)

10 |Store Keeper/ Salesman

PI-2

Rs.5310-24000/-

Mechanic/ Electrician/
Dyeing Asstt./ Printing
Asstt./ Asstt, Examiner
{(Handloom])/ Asstt.

|Examiner (Handicrafts)

11

r Office Asstt./Sales Asstt./

RsA4200-120-6000;130-7300-150-8650/ -
i

R=.3300- 1004806—1 10-5900-120-7100/-

PB-2

Rs.5310-24000/ -

Driver

Re 3300-100-4800-1 10-5900-120-7100/-

PB-2

Rs.5310-24000/ -

“1Skilled Worker/ Skilled

Helper/ Helper-cum-Fitter

Rs 3000-90-4280-100-5480-110-6030/ -

PI-2

Rs.5310-24000;-

14 Production Assistant

Rs.3050-80-4010-90-4910-100-5910/-

P32

Rs.5310-24000/ -

15

|Carpenter/ Sates Attendant Rs3050-80-4010-00-4910-100-5910;/-

PB-2

Rs.5310-24000/- \ Rs 1600/

; ¢ / Peon/ Class-1V/Night
j
; Guard etc.

/Rs.2600—55—2985-’?50-3285—653545

131

Rs.453m3000/-} 1&.12031“)/1--

i b
i s
i

1 H‘
1

1
|
i

o



]

5

H {
b 1
8. TRIPURA REHABILITATION PLANTATION CORPORATION LTD.
Pre-revised Pay Structure _ | Corresponding Pay Structure
] Name :
]
Name of Posts Pay Scales under ROP'99 POf P.ay_ Band asede
_ ; ay Scale Pay
- 7 I Band
{2) (31 (4) (5} {6).
Managing Director Deputation Post | ! ‘
- #  JCompany Secretary Rs. 12000~4OO—184OJO]'— PB4 |Rs13575-37000/- RsS600/- 3
3 |Manager Rs.10650-325-15850/- PB4 |Rs 1357537000/ Rs4800/- |
3 i ) T :
4 {Deputy Manager Rs.7800-275-10000-300-15100/- | PB4 |Rs13575-37000/- Re 3700/- |1\ ¢
Accounts Officer/ ' ' e |
k & |Technical Officer/ Rs.7450-225-11500-250-13000/- PI-3 | Rs9570-20000/- | ks 350/
: Administrative Officer | e o ; [
4 . [Office Supdt./Research s ! A a B N — s
iwn Officer/ Statistical Officer Rs.6500-2G0 10509~225—123()0/ PR3 1%.9570 30000/~ | Rs. 31()()/; 1o
! = |Stenographer/Personal.  |Deputation Post ‘ g“
Asgsistant * i
SRR - g g ) P
8 |br. Field Supervisor Rs,5500-150-7750-175-9500-200-10700/- | PB-3 | Rs.9570-30000/- Rs.2600/-
‘tead Clerk/ 3 ? L B |
9 lAccountant/Research Rs.5000-120-6600-150-8340-170-10300/-§  PB2 | Re.5310-24000/- | Rs.2400 =
_ Asstt. /Overseer(Civil). - g 7 LI
10 |Iield Supervisor Rs.4200:120-6000-130-7300-150-8650/- | TB-2 Rs.5310-24000/- | Rs.2100/-
11 |Surveyor Re4200-120-6000-130-7300- 150-8650/- | PB2. | Ra5310-24000/-| Rs 2100,
412 ubc Rs.4200-120-6000-130-7300-150-8650/~ | PB-2 R 5310-24000/-
13 |LDC/Field Asstt/ Amin., |Rs.3300-100-4800-110-5000-120-7100/- | PB2 | Rs5310-24000/- | Rs 11/
14 |Driver Re3300-1004800-110-5900-1207100/- | PB2 | Re5310-24000/-| Rs 18004 | ‘[t
Duplicating " . ' A
15 Operator/Field Worker Ix&30508’(}4010—90—f1910-100—591(?/ - P82 | Rs5310-24000/- Rs 16U(Jf— “ ‘ }
Peon/Messenger/Night s ' _ ey B
16 Guard/ Chainman Rs.2600—55298;—60—3285«65-3545 -1 Rs.4:>3{)»13000/—| Ralig)t}/é—w §
; 3§
i
e 1
/- ) [ iy J‘;{) i




| f 9. TBLE.UBA.&TME_@L_@CTRI_CIW] CORPORATION LTD.

}:m——:i ' 7 'P—J‘?_ITCV1$B(1 "ay v Structure | Corré;ﬁ;a—i;—g—ff’;})étmcture; -
¥ —‘"‘”T ; Name
’ f Pay Band ‘Grad
. Name of FPosts Pay Scales under RPP’QQ Poay agcai:l ;'zy'e
i t I —— _r_-_.a_m-_.,_{,_ﬁ_.____“ﬂ_____*_‘—;———-—— Band
N - I—— @ . |t G " (6)
- o 11(111:111(111 cunm-Managing Deputation/Re- emplo;qent
-G iDirector Contract Post.
s - e Dcputatmn /Re- emplo\ment /
| 2 |piector @inance) _|contract Post
. I Deputation/ Re-employment /
3. IDirector (Tech.) Contract Post. B - B ) N
e R ’ : IAG+ ‘
4. |General Manager (Tech.}) |Rs. 14 150-450-20000/+ IS(Iale Rs. 2460540600/ Rs6300/+
" A = + |
] Rs. 14150-450-20000/ - HAGH | s 04625-40600/- Re6500/+
Sl |Winance) Sedle |7 e s e
| U 6. |Company Secretary Rs.12000-400-18400/- PB4 | Re13575-37000/1 Rs. 560() -
————— __-'_‘—_____v____._-————'—_-_—'_u—- h IR S S | e ——
_ |Dy. General Manager . 1Rg,11000-350-18000/7 PB4 |Rs 1357537000/ RsS000/+
Finance) [ LN : _ el
T : ! N
a |5, Manager (Finanoce} Rs.10000-300-15100/+" \ PB4 Rs.%SS?E‘rS’TUOO/- R_s45lp’~}/l—

Rs.7450-225-1 1500‘-2%0-13000/- PI3-3 |1{q§957@30000/-j @KJ/_
pB2 | 1531024000/ Rs.2400/-
P2 | Re5310-24000/- .Rs.zc}ci)f
Rs5310-24000/- | Rs.2100/- |

Rs5310-24000/- | Rs.1800/-

Manager (Finance)

Rs. 500@13&6690—150-8940-170—10300/
Rs.A4200- 120(}000—130-7303“1508650/ PB-2
25.3300-100-4800-110-5900-120-7 100/ - PB-2

Nsnager (Electrical (Gr-A) Re.7450-225-11500-250-13000/- | B3 Re0570-30000/- | Re 3500/
Manager (Electrical) (Gr-B) RS.5000—1306690-150-8940—170-10300/— PR | Re5310-24000/- | RSQ4OQ/‘-—‘=
Manager{Mechanical) (Gr-A) Rs.7450-225-1 1500-250—13000/— PR-3 | Rs9570-30000/-| Ra'b@(}/
Manager(Mechanical){Gr-B Rs.5000-130 6600-150 8940-170-10800/- | PB-2 Rs.5310-24000/- | Rs. 2400/ |
_;’1;;;61‘ (Civil)(Gr-A) Rs.7450-225- 11500:250-13000/- PB-3 | Rs.9570-30000/- Rs )O/
Manager (Civil) (Gr-B) RSSOO(}1306690—15(}894(H’7(}10300/ PB2 | Rs5310-24000/- Rs )l&iﬂ
Manager(ElectroniCs]{Gr—A) Rs.7430—225—11500—250.-13000/ PB3 RS.QS?O-SOO_OO/- ' Ra m( PO/
IManager{Eiectronics)(Gr—B] 125.5000-13(}6690-15&@()—1’7040300/ -] PB-2 | Rs5310-24000/-
) ltql‘(‘lf; Reader-cumBill | 5ea00-100-4800-110:-5900-120-7100/- | P32 | Re531024000/-
_ a3 Er—.ap_erator T Re3000-90-4280-100-5460-110 6030/ | PB-2 e 5310-24000/- | Rs 700)-
41 |Moter Tester ‘—\Rs 3000-90-4230- 100-5480-110-6030/- T'PB-’Z | Rs5310-24000/- | Rs. i—f(‘m/-ﬂ” |
pry ﬁpc‘r?(_;—ll_)'; \Rs 2600-55-2985-60-3285-65- 3o4ol P31 | Rs4530-13000/- Rn 1200/- |




Annexul e-D

nereby €lect the revised

1 hereby elect 1O confinueé
substantive { officiating post

I g my PaY fo Rs....n........“.....inthe

(b) The date of MY promotlon to the ﬁost / grade...osee T o lwaeeeiere
in the existing scale of pay of RS..oenreers P raising my
pay to IR ggperemdiigoen Y

N.B: Option once enercised 18 final.

Declaration.” 1 hereby undertdke to re{und to the Goverm’ne nt any amount
which may he drawil by me in excess of what is admissible to me O
account of erroneous fixation of pay in the revised pay structure as S0011

as the fact of such excess drawai comes / brought to MY notice.

Date:__d — !Signatureb:t_,,ffff_ﬂ__f_,__,__ﬂ ~

Sration: - I Name _____ ______r__ﬁr__;_w,___a

_'_____—f—‘-_'_____—a—‘—.

Des1gnat10n

Office in which employed
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10. Regulatwn of pay alter jthe period
mentione:d 1in ftem No.9 above upto the
(prospective date ) 2

[

i
ii)
i)
iv)

v)

al o case of CAS pay scale, if any

name of the Post;

date of effect

revised scale of nay

stage at which the pay is
fixed ;

Date ol next increment in
the graded pay scale il any

b) In case of promotion to higher post
- between 1.1.2009 and 31-12-2009-

1)
ii;
iii)
iv)

Name of the post

Date of promotion

Revised scale of pay

Stage at which the pay is
fixed

Under F.R.22{})(a)(2)
Under P.R.22(I}a)(1) _

v] Cate of next incréement in the
prometion post

Signature of the Head of Office
Designation with seal.



